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None for the applicant. 

.6. 	 4 

(25) 	FIr TA Rajan Proxy Counsel for respondents. 

Neither the applicant nor the learned counsel 

isppearing in this case on a number of occasions. 

Shri Copalakrishna Pillai Undertakes to inform Sh Raghava 

Kurup about this case. 

List for f'trther directions on 21.6.90. 
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Ndne for the app1icit. 

	

Order 	Honble VC) 

• 	 Neither the applicant nor his learned cóunse 
is present despite a number of adjournrnents given because 

tIeir non-appearance. It appears that the applicant is no 
interested in prosecuting t)yis application, which is dismj 
for default and prosec ion. 

(A,V.Haridasan) 	 (S.P.Mukerji) 
Judicial Member 	 Vice Chajrnan 
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